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ORDTNAICE No. 45 OF 20rt

THE KEMLA CO-OPERATIVE HOSPITAL COMPLEX
AND THE ACADEMY OF MEDICAL SCIENCES

(TAKINC OVER TIIE MANAGEMENT
AND ADMINISTRATION)

ORDINANCE.2OI8

Promulgaled by the Covemor of Kerala in rhe Sixry-ninrh year of
the R€public of India

AN

ORDINANCE

to provide J& the taking over of the management ol the udertaking of
the Co-operative Hospital Complet and the Academy ol. Medic.tl
Sciences vith u viet) b ensuring the proper ./iunctionihg ol.the
medical college and hospital run by the Ac.tderny ol .Medical

Sciences and Co-operetive Hospiral Compler, pariyaranr, Kannur
Districl and for matters connected theri:with or iqide ral thercto.

' Preamhle.-WHERFAs. lhe Kerala Co-operative Hospihl Colnplex and
the Acad€Dry of Medical Sciences (Taking Over the Monagemdnt and
Administration) Ordinance,2018 (33 of2018) was promulSated by the
Govemor of Kemla on the l4th day ofApril, 20lg;

AND WrrEREAs, a Bill to replac€ the said Ordinance by an Act of the
State Legirlature could rlot be iotroduced in, and passed by, the
Legisl.tivc Assernbly of the State of Kerala during its session which
cooloerced on the 4th day ofJuDe,2018 and ended on th€ 25thday of
June, 2018;



AND wH[REAs' in order to keep alive the provisions of the said

Ordinance, the Icrala Co-operative Hospital complex and ti€ Academy

of M€dical sciences (Taking Over the MaMgement a|rd Administratioo)

Ordinance. 2018 (41 of 2018) was promulgated by the Govemor ot

Kerala on the 6th day of JulY, 2018;

AND wrlEREAs' a Bill to replac€ the said Ordinance by an Act of the

State ttgislatwe could not be irfioduced in, 8nd passed bf' the Lgblative

asseobiy of the state of Kerala during its s€ssion which commeoced on

the 3oth day ofAugust.2018 and etrd€d on th€ same day;

AND WDERtiAs, under sub'ctause (a) of clause (2) of Anicle 213 of

rhe Constitutiou of lndi4 the Kerala co-opcrative Hospital Complex asd

the Academy of Medical Scienccs (Takisg Over th€ Manag€m€nt anc

Administrati;n) Odinsnce' 2018 (4! of 2018) will cease !o opemte on the

tlth day of Oc'tober, 2018;

AND WHERE^S. difficulties will arise if the provisions of th€ said

Ordinance are not kept alive:

AND wxERtAs, the Legislative Ass€Bbly of the State of K€rald k not

in s€ssiol and the Govemor of Kerala is satisfied that circumstances exist

which rcnder il n€cessary for him to lske immediate action:

No\\', TTI€REF()RE, in exercise of the poweN confercd by clau6e (l) of

tuticle 213 of the Constitution of Indi4 the Governor of Kerala is pl€as€d

lo prcmulC€le lhe following Ordimnce:-

l. Short titte and cofinenceme t'_'(li This Ordinadce may be-

"ufti 
,f," f"rufu Co-operative HosPital Cooplex and- tt l""j"Y tl

Medical Sciences (Taking over th€ Maoagement and Administrat'on)

fuinance,2018.

(2) lt shalt be deemed to have cone into forre on the l4th day of

A!nl" 2018.
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_-_-.2. 
Delinitions. -ln this Ordinance, unless rhe contexr orherwislrcqu|jes,-

^ 
(a) 'Acadeny of Medical Scienc€s,, means the society klown asAcadcmy of Medical Sciences, pariyamm, K;;";;;ir;;;;

rcgistered with Cenificare of Registrarion No. 503 .f tdj-;;;;r-,;;
Societies Regisrration Act. tg60 (ienlrat Act XXI of lg60):

^ 
(b) "Co-operatjve Hospital Complex'means the Co-operativeSocieqf_known as the Kerala itate Co-operatrve Hospital Complex andcentre for Advanced M€dicat Services r_irni,"a. r""-rl* *rl,.iJ*iiicertificate of R€gistratiotr No. 4386 under the Kerala C"-"0;;.'--

Societies Act, 1969 (21 of 1969):

...(c) 'cstablishment', means the pariyaram Medical Colleueestablished under the M€morandu* of ,q"!o"luiio" J";;J;;i;rcg$hthm of the Academy of M€dical Scieices and ,b. hdil ;;li;;
:I^,lf^:::!::,i*.Hospiral complex toserher with,r," airp*r"ri..a[acoeo lDereto aDd used in conneclion therewirh and inciudes allboildirys, lecture rooms! mus€ums, laboratones, libmries, hostels andboadhg houscs us€d in coruection with or as acc€ssories to or adjuncls
:.Ll!.::lo Td':{ coltege and hospirat a ,"r.,.. ,igl,,". po,;;i..
aurrDnlrcs a|rd privileges. lilmirure. storcs. equipmenls. aulomobiles andother.vchicles, cash balance, resewe fua4 investments 

""J;al;;:T ll "tbe 
movabl€ riShts and interests rn rhe medical collece andDosp{al now lD th€ posc€$sioD ard coltml of the socicties;

(d) '.coventslent', means the Govenmeot of Kerala;

^ 
(c) "g!-verning couircil" m€ans the gov€ming council of theAcad€my of Mcdical Scienc€s:

o",*"(f) 
"notifica order" means an order notified in rhe Official

^ .. 
(g) *p{escrib€d" 

meaDs prescribed by rules made under thisOldiocc€:

. (b) "sockxies" n€als tlE Co-operative Hospiral Complex and lheAcadcny of luedical Scie"ces_
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^ 
3. B ar.l to tukr t)v thc mandgtntel! ol th! socicti!.t -The\rovernmenl may. by a notified order. appoint a body of persons(hrreinalier retbrred ro as Board of Conrrol) to rake over the manaoe_.nrof the socieries lrom the dale menrroned rherein 

""J 
Iil-".",r"i-iJi

lh€reupon be exercised by the Covemment io 
"o"h 

rnunn"a u. auy'i"
menrioned in llte said order

^ 
a. 

.Et!..r 
,r.[ n titiet ord..r issutd nnder.secrid, J. .On rhe issueof a nodfied order under s€cion 3 appoinring a s*.a of ConrJio i;eove! me management of the establishnenL_

^ (a) all persons in charge of the management of the
l:::q:*,'y" Hospiral Complex an-d rhe Academy of Medical Sciencei
Ifllo,lt ,nt Presidenr. Vice-presidenl and rhe olher membeF of rhe

::::il,"l . "rl"it and rhe Board of Direcrors of rhe Co_operariver|osptrat ( olrplex aDd lhe president. Vice_president and the other
lnehbgrs ol rhj coveming Council and the executive 

"ornroint"i-.i.Academy of Medical Sciences shall be deemed to h"r";;;;i; ,l;; .offices as such:

" 
(b) norwithsanding anything contatned In any law for the time

Derng ln torce, the Board of Control shall alone be entitled to exercise aiuc powers ol-tne Uovemiog Council and Board of Direclors of the( o-operative Hospilal Complex and rhe Covemi0g Corn"it "J tleExecutive Committee of the Academy of Medicat Sciinces;
(c) fmm the dare of the notified older, the esrablishment of thesocieties shall be in the cuslody of rhe Board of Control *fri"f, 

"fr"if,'i,soon.as may tre after such dale. lake steps as may be necessary lo lakeInro s possesston and under its control all propenies, uaa",, 
"nd 

aff..,.
and all acrionable claims comprised in the undertaking.

,5. Cu|klling or vurying cunrru.r! in batl hith. -Wirhout Dreiudiceto rne pnovrslons contarned in section 4. rhe Board of Control miv cancel
9. "u1.Ty conrracl or agreement enrered into at any time be-fore the
rssue ot lnc nolthed order under s€ction.l between the societies and anyother perso! if it is satisfied thal such conrract or agrcement were
€ltered into wjthout bonalides and detrimental to the-inrer;;l oi;;;
socretles.
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. 6. D ty to deliver possessitttt ol property and locumettts relotittg

thercu.'{l\ As soon as may be' after the issuance of the notified order

under section 3, every person having possession' custody or control ol

any property of the Co-operative Hospital Complex and the Academy of

Medical Sciences lhall deliver the prop€ny to the Board or to any such

p€rson as rnay as authoris€d by the Board in this behalf'

(2) Any person who on the commencemdnt of this Ordinance'

has in his possession or under his control any books. documents or other

papers telaling to lhe establishment. including any letters or olher

communications between him and any of the socielies shall'

notwithstanding anything contained in any law tbr the lime being in force'

be liable lo accolnt for the said books. documents and olher papers

(including such letters or othet communications) Io tle Board and shall

deliver lhem up to lhe Board or any such person as may be authorised

by the Board in lhis behall:

(l) The Govemmenl nray take all necessary sleps lbr securing

possession of all prope.ties of the societies'

7. Daty k litrnith purticulurs.-T\e Co-operative Hospital Complex

and the Academy of Medical Sciences shall' within ren days liom the date

of the notilied order under section 3 or within such t'urther period as the

Govemment may allow in this behalf. l'umish to the Board a complete

inven(ory of all the properlies and assets (including particulars of the

booklets and investments and belongings) of the rcsp€ctive society at lhe

commencement of ttrc Ordinance and of all the liabilities and obligations of

the rcspective sociely at such commencement and also ol all agrceme s

entered into by ihe respective society and in force al such

commencement,
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8. Power ol inspecthn {l) For the pu4,os€ of ascertaining whelher
any prop€rty is, the propeny of lhe Co-oper:ative Hospital Complex or the
Academy of Medical Sciences or for any other purpose menlioned in this
Ordinance or the rules made thereunder, any person authorised by rhe
Covemment in this behalf shall have the righr.-

(a) to enter and inspect any prcmrsc:

(b) to requiie any p€rsoD haviog the possession. custody or
control of any register or rccord of the Co-opemtive Hospilal Complex or
the Acaden:y of Medical Sciences to produce such register or record;

' (c) ro require rhe occupier of any property belonging to, or
claimed to be the p.op€ny ol the Co-operative Hospilal Complex o. the
Academy of Medical Sciences to submil to lhe perso! so authoris€d such
accounts, books or other documents or to fumish to him such information
as he may reasonably lhinl necessary: and

(d) to examine any person having lhe control of. or enrployed
m connection with, the Co-operative Hospital Complex or the Academy of
Medical Sciences and to requtre him to nrake any itarement touching the
affairs ol' the respecrive society.

(2) Arly person authorised by the Govetument under sub-seclioh (l)
shall be d€emed to be a public s€rvant within the meaning of section 2l of
the lndian Penal Code. 1860 (Central Acl 45 of 1860).

9. Determi atio of terms of the teaching stalj and other
employeex of the socie,ies. (1, Every officer or other employee, who
immediarely b€fore the date of $e notified order under section 3. is
employed or io connection with the Pariyaram Medical College ard
Hospital shall become from the date of notified order an o{ficer or other
employee as the case may be. of the society and shall hold his oflice by
the same tenure, al the same remuneration and upon the sarne lerms and
conditions as he would have beld if this Ordinance had not been passed.
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(2) Where the establishments have constituted a providen! fund'

supemnnuation f'und or any other fund for lhe benefil of the Person

employed in such estatllishment the amouots in respecl of the ollicer or

other employees whose services have trecome tmnsferred. by or under

this Ordinance shall. out of the amounts standing-as on the dale of
transfer io the credil of luch provident fuid. superannualion fuod or other

fund stand ransferred and shall be dealt with in such manner as nMy be

prcscribed.

lO..Speciat plovision.for muintcnunce ol T. B Sunabiun (lJ

The Board of Control shall maintain the TB. Sanatonum working in the

pr€mis€s of the Pariyaram Medical College and Provide free reatmert to

the T.B. patients as d€scribed iD document number 8t2 of 1950 dated the

5th day ol June. 1950 created by the Late Sri Samuel Aaron'

(2) Notwithstanding anything contained in this Ordinaoce' the

Govemment nray give such directions to the Board of Control as lhe

Covernment may deem fit, for the proper administratioo of the

lB. sanatorium referred to in sub_section (l)

ll. Penalty /it lhlse stutem.nts._{.l) ll any person'-

(a) When required by thi. Ordinance or by any order made

t|nder this Otdinance to make any statement ot fumish any information,

makes any statement or fumisher any information which t's false in any

material particular and which he knows or believes ao be fals€ or do€s not

believe to be truei or

(b) makes any such statement as aforesaid in any book'

account, r€cord. retum or other document which hc is required by any

order made urder this Ordinance to submit'

shall be punishable with impriionlnent for a term which may extend to

three years, or with fine which mdy exteld to five lhousand rupees' or

with both. :
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(2) Any p€rso! whq,-

(a) haviDg in bis poss€ssion, custody or conFol any property
forming palt of the assets of the societi€s wrotrgfirlly withholds such

property ftom th€ Board of Control; or

(b) wrongfully obtaias possession of any propery foming part

of rhe ascetJ of the societiesi or

(c) wilfirlly withholds or fails to produce to atry person
authorised urdor this Ordinsnce, any regist€r, recond or other document
which may be in his possession. cusl,ody or cotrol; or

(d) fails without aoy rcssomble cause to snbmit any accouttts,

books or other documents whgn rcquired to do so,

shall be pudshable with imprisonment for a term which say extend to
tbre€ years or with fine which may exteod to five thqusatrd rup€eq or
with both.

.12. Limitatian on pros?.zltbr.-No cowt shall take cog[izaff€ of ao

offeace puoishable under this Ordinance exc€pt with the pr€vious saoction

of th€ Gover rte or of an oflic€r authoris€d by th€ Governrnent in lhis
b€half.

13, Protection of action taken in good faith.-No 6uit, pros€cution

or otber legal proceedings sball lie against the GovcmmeDt or the Board of
Control or any member therEof or ady other person for anything which is

in good faitl done or int€nded to be dotre under this ordinance

14. Owtiding efect of Minance=-"Ir]e 'r'!visic[.s of this Ordinance

or any rule or onder made thereun4er shall have cffect Dotwithstandiog

anything inconsistent therewith cotrtained in any law other tha! this
ordirlarce or any insmrment haviog efrect by virtue of any law other tban

this Ordinanc€.

15, Parment of rcm nerolion anil expenses.-1]l salari€s, allowances

and other rcmun€mtiol paid to the Chairgerson and other mernberr of the

Board of Cotrtrol or any other pe6on who may b€ appointed or ernployed

in coDn€ction with the affai$ of the manageme of societies aod all other

expsnses duly incurr€d in connection with such management slull be paid

by the Govemment.

33/34344018/S-11 .
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16. Pov/er to nale rules.--4ll The Govemse may. by trotificarion

in the Gazette, Dake rules to cary out the-purpos€s of this Ordirranc€.

(2) Every rulc made under thi$ Ordinance shall be laid, as soon
as Day be aft€r it is made, before the Legislatil€ Assembly while it is in
sessiotr fo. a total peliod of foune€n days which may be compris€d in
one session or in lwo succ€ssive sessions! atrd if before the expiry of the
session ia which it is so laid; or the session immediately followitrg, th€
Legislative Assembly rnakes any modificatioa itr lhe mle or decides that lhe
rule should not be made, the rule shall ther€after have effect only id such
modifi€d forDr or be of no effect, as the case may be, so however thal
any such modification or annulment shall be wit_hour prejudice to the
validity of atr]thing peviously dotre under lhat nrle.

17. Power to rcmote dffi4lries. lf any difricully alises in givitrg
effect to the provisions of this minancq the Govemmcnt may, by order,
as occasioD rcquircs, do anything not incoosistent with the provisions of
this Odinarce which appea$ to them to be necessary for the purpos€ of
rcmovitrg the difficulty.

18, Repeal atd saving.-(l\ The Kerala Co-operative Hospiial
Complex and the Academy of Medical Sciences (Taking Ov€r rhe
Manage4e[t and Ad&inistratiotr) Ordinance, 2018 (41 of 20lt) is b€reby
repealed.

(2) Norwilhsranding such repeal. anyhing done or de€med lo have
treen done or any action taken or deem€d to have been takcn uader the
said Ordinance shall be deemed io have tlee! dote or taken under this
Oldinanc€.

P SATIIASIVAM,

GOYERNOR.


